
 

Cess Bill. 1985THE VICE-CHAIRMAN 
(SHRI 
M. P. KAUSHIK): We shall now 
take up the clause-by-clause consid- 
eration of the Bill. 

Clauses 2 to 34 and the Schedule 
were added to the Bill. 

Clause 1, tlie Enacting Formula 
and the Title were added, to the Bill. 

SHRI KHURSHID ALAM KHAN: 
Sir, I beg to move: 

"That the Bill be passed.' 

The question was put and the 
motion was adopted. 

THE VICE CHAIRMAN (SHRI 
M. P. KAUSHIK): I shall now 
put the motion regarding the second 
Bill.    The question is: 

"That Bill to provide for the 
levy and collection, by way of cess, 
of a duty of custom^ on the export 
of certain agricultural and proces- 
sed food products for the develop- 
ment and promotion of their ex- 
port and for matttrs connected 
therewith as passed by the Lok 
Sabha be taken into consideration." 

The motion  was adopted, 

THE VICE-CHAIRMAN (SHRI 
M. P. KAUSHIK): We shall now 
take up clause by clause consideration 
of the Bill. 

Qtauses 2 to 4 were added to the 
Bill- 

Clause  1,    the    Enacting    Formula 
and ihe Title were added to the Bi 

SHRI KHURSHID ALAM KHAN: 
Sir. I move: 

"That the Bill be returned." 

The question was put and the 
mation was adopted. 

 

 
'That the Bill to provide for the 

constitution of an authority f°r *he 

regulation and development of In~ 
dian Waterways for purpos^ °* 
chipping and navigation and . 
matters connected therewith or in 
cidental thereto, as passed by the 
Lok Sabha, be taken into conside-' 
ration." 

From times immemorial, inland 
water transport has served as a cheap 
and economic means of transport and 
continues to be so. With the deve- 
lopment of rail and roads, this mode 
o'f transport had remained neglected. 

The Government has beer aware 
of the need ior bringing inland water 
transport to its rightful place in the 
overall transport system of the coun- 
try.. 

Under the Constitution, the role of 
the Union is, however, limited to re- 
gulating the shipping and navigation 
of national waterways declared as 
such by Parliament as also the regu- 
lations of shipping and navigation on 
other inland waterways as regards 
mechanically propelled vessels. 

Based on the recommendations of 
al committees including the Na- 
tional Transport Policy Committee 
relating to the assumption of respon- 
sibilities for maintaining the water- 
ways by the Central Government, the 
Government have identified the fol- 
lowing water ways as suitable for be- 
ing declared as national waterways: 

(i) The     Ganga  -  Bhagirathi - 
Hooghly River System; 

(ii) The Brahmaputra; 
(iii) The Sunderbans; 
(iv) The Godavari; 
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(v) The West Coast Canal; 
(vi) The   Mandovi and Zuari Ri- 
vers and Cumberjua Canal in 
Goa; 

(vii) The   Narmada; 
(viii) The Mahanadi; 
(ix)  The Krishna; and 
(x) The Tapi. 

The river Ganga between Allahabad 
?md Haldia has already been declared 
as national   waterway. 

The inland Water Transport Direc- 
torate in the Department of Surface 
Transport which is presently looking 
after the development of inland wa- 
terways and water transport is ill- 
equipped to discharge the responsibi- 
lities for proper development of na- 
tional waterways. The National Trans- 
port Policy Committee (1960) had re- 
commended setting up of an indepen- 
dent authority f0r development, 
maintenance and regulation of nation- 
al waterways. This recommendation 
has been accepted. 

Accordingly, it is proposed to set 
up an independent authority to be 
known as 'Inland Waterways Autho- 
rity of India The Authority will dis- 
charge the responsibilities and func- 
tions of the Central Government in 
aspect of national waterways, with 
regard to development, maintenance 
and regulation on such waterways 
for shipping and navigation, and also 
to organise studies and investigations 
on waterways to be taken up for dec- 
laration as national waterways. The 
present Bill is to achieve the afore- 
said purpose. 

The Inland Waterways Authority 
of India Bill, 1385, is an important 
step to ensure adequate attention to 
inland water transport mode and I 
comrnend to this Hou<?c for accep- 
tance. 

The question was proposed. 

SHRI PARVATHANENI UPEND- 
RA (Andhra Pradesh); Sir, I wel- 
come the introduction of tlus Bill 
providing for the creation of an In- 
land Waterways Authority to regu- 
late the development and maintenan- 
ce of the national waterways. Sir, the 
development of the inland water- 
ways for navigation purposes has 
been neglected. We remember the 
days when large quantities of tim- 
ber used to be moved over our canal 
and river systems. Also, there used 
to be a lot of passenger traffic at a 
number of places through country 
boats and mechanised boats. But gra- 
dually this traffic is going down and 
the usage of inland waterways for 
navigational purposes is going down. 
One of the reasons is that not enough 
attention has been paid to the main- 
tenance of our canal sysem. Today 
we find that most of them 3re un- 
suitable for navigational purposes. A 
lot of garbage and rubbish is throwrt 
into the rivors and the canals and 
there is erosion of banks. A very In- 
adequate attention is paid to the 
maintenance of these waterways. A> 
a result, we find that sometimes they 
are useless even as irrigation chan- 
nels because there is a lot of siltage. 
Unless we take immediate steps to 
rectify them and improve the living 
and remove the siltage, most of these 
waterways. wiH not be suitable for 
navigational purposes. For example- 
the Buckinghan canal used to be hi 
such a first-class condition for 
navigational purposes. But its use as 
a navigation channel is being reduced. 
Similarly, because of bad maintenan- 
ce of river ghats and inadequate at- 
tention paid to the launch services, 
there have been a number of boat 
tragedies discoura,ging people from 
travelling by these waterways. That 
fear has also to be removed from tlie 
people's minds by controlling the 
movement of these rivers boats, whe- 
ther they are mechanised or other- 
wise. 

Dams have been built at a number 
of places across the rivers and they 
have been built without keeping   in 
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view tne ultimate usage of the canal 
system for navigational purposes. Un- 
less we make some alternative ar- 
rangements at the dam sites, continu- 
ous navigation from one place to an- 
other wiH be difficult. Similarly, the 
bridges are not high enough at a 
number of places to allow free move- 
ment of vessels in the canal system. 
They also require to be modernised 
and they have to be improved. 

There is great scope for develop- 
ment of tourism by making the in- 
land navigation attractive by intro- 
ducing boat services, etc. Kerala has 
mpted that. A number of States 
have attempted that. Even in Goa it 
is being done. There is a potential 
foT improving tourism also. 

Ultimately, if this system and thi* 
! ikage have to be successful and it 
this authority has to be successful, 
Ave have to think of linking these 
various river.; adequately from North 
to South or West to East so that 
there can be continuous navigational 
movement of traffic in these river... 
: canals. 

With these observations, I supporL 
the Bill. 
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DR. R. K. PODDAR (West Bengal); 
Mr. Vice-Chairman, Sir, this is also a 
very welcome piece of legislation and 
I thank the Minister for bringing it 
forwaid. But I must say that this 
should have received the attention of 
the Minister long ago. Water trans- 
port, as you know is the least-expen- 
sive and less-pollution causing means 
of transport, suitable especially for 
bulk materials like coal, fertilisers, 
cement etc. But while we are spend- 
ing thousands of crores or. other 
means of transport in which the 
multi-nationals and national capital- 
ists are interested, this means of 
transport is being neglected, 
has been neglected for long, in ans- 
wer to a question. Question No. 9478, 
tlie Minister of Shipping nnd Trans- 
port supplied some data. I find from 
this that in the Fifth Five Year Plan 
period, we spent only Rs. 3 crores 
and 85 lakhs. In the Sixth Five-Year 
Plan, the allocation was only Rs. 31 
crores. For this reason even if the 
Government has declared that there 
are 10 waterways which deserve to 
be national waterways, it has accept- 
ed only one, that is, the Allahabad- 
Haldia Stretch of the Ganga-Bhagi- 
rathi-Hooghly River. 

Now. the Government lias given 
lots of promises in the past to the 
Members of Parliament. In reply to 
Unstarred Question No. 2018 on 
8-3-1984 the Minister said: 

Energy  efficiency,  gentration of   em- 
ployment among the weaker sections' 
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"Th6    realisation of  the naviga- 
'ho;._.   national water- 
way requires a long-term develop- 
ment. Action has already been ini- 
tiated for the development   of   this 
waterway for navigation from Hal- 
dia to Farakka.     At present    the 
river services upto Farakka     are 
being operated by    Central inland 
Water Transport  Corporation,  Cal- 
cutta, it could be extended further 
upstream   when     the  navigational 
lock at Farakka is    commissioned 
for   which purpose,     civil  works, 
metre gates and hoists, radial gates 
their control arrangements and 
bulk head gates etc. haVe   already 
been completed and further action 
lor commissioning the lock is    al- 
ready in progress. For the stretch 
"between Haldia and Farakka, how- 
ever,   a scheme costing  Rs.   189.50 
lakhs which envisages river train- 
ing works, terminal    facilities    at 
selected locations, aids to navigation 
and channel  marking and pilotage 
and survey and is being implement- 
ed. For the stretch between Farakka 
and Patna, a scheme at an estimat- 
ed cost of Rs. 3&0 lakhs for provi- 
sion of infra-structural facilities in- 
cluding river training etc. is in the 
process of finalsation    As regards 
the stretch between Patna and Alla- 
habad, it is pioposed to launch  a 
pilot   project  to     identify  further 
measures    to   be   taken    in   this 
stretch    for    introduction    of    re- 
gular    river    services.    The    coat 
of   the   project    is    estimated   ito 
be Rs. 950 lakhs  and it    includes 
procurement of crafts and dredgers' 
taking up of dredging and    river 
conservancy a5 part of tlie study, 
installation of river     services     to 
carry cargo on experimental basis 
and to facilitate study etc" 

I want to know what has happened 
to those promises, whether these have 
been realised by now or not. Ry giv- 
ing the status of Authority to the mo- 
ribund agencies like the Central In- 
land Water Transport Directorate, no 

doubt you will be giving it adminis- 
trative teeth but these administrative 
teeth will have nothing to chew un- 
less some funds are given to this 
Authority. So, enough funds may be 
nade    available to this Authority. 

Sir, this is an important means of 
transport which requires to be speedi- 
ly developed in our country. 1 would 
like to recommend that not only this 
stretch between Haldia and Allaha- 
bad bu all the other nine waterways 
should also receive enough attention 
so that much of the bulk tarnsport in 
our country could be diverted to this 
inland water transport and the load 
on the railways can be reduced. 

Finally, Sh-, in uanse 3, sub-clau^o 

(3), it is said: 
'The Authority s'-iall consist    of 

ithe following members, namely: 

(a) a Chaiman; 
(b) a Vicc-Cloarran; and 

(c) such ttswbr of persons, 
not exceeding jive, to be appoin- 
ted by t!ie Cential Government." 

Already there is a tendency to cen- 
tralise everything which is hampering 
the development of healthy Centre- 
State relations. The rivers pass 
through three States, i.e. Uttar Pra- 
desh, Bihar and West Bengal. Their 
representative must be on this Autho- 
rity. Otherwise, how can there be 
harmonious development of inland 
waterways in the country? I would 
request the hon. Minister to consider 
this seriously and change this consti- 
tution and include the representatives 
of the States through which the ri- 
vers are passing, or through which 
the canals in future will pass. With 
thesg words, I conclude. 
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land Waterways Authority of India is 
being created through this Bill, which 
1 also have many Advisory Coun- 
cils later on, the Directorate should 
be wound up and the staff may be 
transferred to some other Govern- 
ment Department. No doubt the Di- 
rectorate has to function now for the 
Inland Waterways Authority, parkin - 
son's Law should not be extended in- 
definitely. It looks as though trie 
Central Government has been obses- 
sed with the mania of seating autho- 
rities. The other day they created the 
National Airport Authority in addi- 
tion to the International Airport 
Authority. Just now w& passed a Bill 
for establishing the Agricultural and 
Processed Food Products Export 
Development Authority. Now (his 
Authority is bein,s; created. While the 
hon'ble Prime Minister is for im- 
plementing tirne-bound programmes 
for alleviating the misery of the mas- 
ses, tha Ministers at the Centre are 
over-concerned with s~ttrrig upuch 
Authorities. What happens to the Na- 
tional Water Resources Council in 
which the Chief Ministers are mem- 
bers? 

[THE VICE-CHAIRMAN (SHRI 
SANTOSH KUMAR SAHU) in the 
Chair]. 
Will this Authority coopt the Secre- 
taries to the State Governments who 
are incharge of waterways? If this i? 
not done, thi3 Authority wiH serve no 
purpose. Sir. the hon. Ministers are 
. ialking. 

MISS SAROJ KHAPARDE (Maha- 
rashtra).: They are listening. 

SHRI M. KADHARSHA: No, they 
are not listening. Let them finish. 
I will continue later on. 

THE VICE - CHAIRMAN (SHRI. 
SANTOSH KUMAR SAHU): Please 
hear. 

SHRI M. KADHARSHA: Sir, I won- 
der how this Authority can function 
authoritatively when there are s° 
many inter-State river water disputes. 

SHRI M. KADHARSHA (Tamil
Nadu); Mr. Vice-Chairman, Sir, I
welcome this Bill, but I am sorry to
pciit out that it has taken 35 years
for the Government to find out that
tne Inland Water Transport Directo-
rate has not been functioning pur-
posefully and effectively though there
is only one National Waterway—
namely, Ganga-Hooghly. Since the l*1-
1557 RS—10 
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The home State of the Minister itself 
has been affected. There are so many 
river water disputes like the Ravi- 
Sutlej' in the North, the Cauvery in 
tlie South, the Mahanadi in the East 
and the Narmada in the West. When 
the peasants ot Thanjavur District 
the are thirsting for water—not for 
drinking, but for their fields—they 
do not get water in the Cauvery river 
because of the unresolved Cauvery 
water dispute. This is hanging fire for 
thest so many years. Similarly, the 
Krishna Canal Project which will not 
only give water for the parched earth 
in Rayalaseema but also to the dry 
throats of the people of Madras, is 
not being assisted by the Centre, I 
am sorry to point out, though both 
the States of Tamil Nadu and Andhra 
Pradesh are contributing funds from 
their limited resources. Can the Min- 
ister deny that after completion of 
the Krishna Canal it can be used as 
a national .waterway also? 

Sir, the former chief of Indian Navy 
and the then Chief of Southern Na- 
val Command have opined in writing 
that the Sethusamudram Project is 
a strategically important waterway 
for the Naval ships from West to East 
and vice-versa. They have said this 
before the Lakshminarayanan Com- 
mittee of the Transport Ministry 
which has given its report. Even the 
first Prime Minister, Pt. Jawaharlal 
Nehru, had asked the Planning Com- 
anission to take this Project as an 
advance Plan project for inclusion in 
the Third Five-Year Plan. So ni 
committees have given feasibiilty stu- 
dies. Our Chief Minister, Dr. M.G.R., 
recently stressed about the im- 
portance of this, project in his address 
to the National Development Council 
Unfortunately, no concrete steps hsve 
been taken so far. 

I demand that this Inland Water- 
T' ays Authority should take up first 
the Sethusamudram Project, if it 
wants to prove that it is concerned 
with nation's defence. Our naval and 
merchant ships have to come around 

Sri Lanka in their movement. That 
•means, they become the easiest tar- 
gets of attack during some crisis in 
the Indian Ocean. The Sethusamu- 
dram Project is, the only project 
which can give security and safety to 
our naval and merchant fleet. 1 hope 
that the hon. Minister realises the 
importance of this project and takes 
up this project for implementation, 
in consultation with the Defence Mi- 
nistry. Since he was himself the De- 
fence Minister in the past, he may 
be knowing better than me. 

Similarly,, the Buckingham Canal 
connecting Andhra and Tamil Nadu 
was being utilised as a waterway 
during the Second World War by 
British regime. Today it has become 
a stinking drain. This Buckingham 
Canal should also be taken up for 
implementation by the Inland Water- 
ways Authority. 

In conclusion, I would only sav 
that the Inland Waterways Authori- 
ty shoifTd not become.another Direc- 
torate of Waterways; it must prove 
its worth by undertaking waterway 
projects as a national priority. As 
compared to the huge investments 
needed for expanding the railways 
and the roadways, there is no need 
to spend money on creating infras- 
tructural facilities in the case of 
waterways. We have failed so far to 
utilise the nature's bounties. At 
least let us make a beginning now. 
Thank you. 
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DR. SHANTI G. PATEL (Maha- 
rashtra) : Mr. Vice-Chairman, Sir, 
this Bill seeks to establish an Inland 
Waterways Authority of India for 
the development, maintenance and 
regulation of national waterways for 
shipping .and navigation. 

I must say at this stag3 that this 
was long overdue. We have nature's 
gift in the form of waterways spread 
all over the country, whether we 
it is the north, south, west or east. • 
But unfortunately we have not been 
able to take advantage of this parti- 
cular gift. Late as it is, we have 
woken up and we are trying to make 
up for the lost time and we are 
trying to develop this particular 
form of transport. 

As is well      known this is one trans- 
port which stands out quite differen- 
tly from the    rest of the    transport 
system because it has its own peculi- 
arities.  Judged  by  any  standards  it 
is A-l, and that is why it is      unfortu- 
nate that  it  did  not      receive the atten- 
tion   of   the    Government  which    it 
deserved.     As I said earlier, this is 
one transport    where    the main in- 
frastructure  is readily     available  in 
the form of waterways.  What needs 
to be done is  a little    mor;? invest- 
ment so that there are proper con- 
servational arrangements    like navig- 

ational aid deepening of channels, 
etc. This is something which could 
have been done in time.     After 38 

years of independence, this could 
have been built up into mighty 
system. This system also has another 
advantage. It is a labour intensive 
industry. Some of the vehicles do 
not require the help of a machine. If 
a machine is to be used, the fuel 
efficiency is the maximum here com- 
pared to road transport or rail trans- 
port or aviation transport. It is in 
this context that one has to look 
to this particular transport and see 
that this gets the momentum which 
it has been lacking so far. 

At present we have hardly 1 per 
cent of the share of the transport 
given to this system of waterways. 
That is why we have a long way to 
go. 

We have about 5200 kms of major 
rivers and 485 kms of canal read: 
available for this type of navigat 
Of  course,   more   development  could 
take place     and more    canals    and 
rivers could be made navigable. 

I am aware that this is essentially 
a    job which falls under the States 
but  in   a      country like      ours      where 
there is scarcity of capital and parti- 
cularly where there are many States 
concerned     with one or the     other 
river or  canal,  it  is  very necessary 
that  the  Central  Government   comes 
forward  with     Central     schemes  or 
Centrally       sponsored      schemes      with 
which    they      have      already      made a 
start. But . this needs to be augment- 
ed and accelerated so that this whole 
country looks     like   a  map wherein 
we find such    vessels    moving from 
place  to  place.     Take,  for  example, 
the Netherlands. In whichever place 
you are     going, you find      canals bcinr 
navigated by various types of vessels 
and cargoes  moving     through  thes< 
canals. 

So, this cheapest mode of transport 
should be utilised not merely for 
carrying cargo    from one    place to 
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another, but passenger services could 
also be very well organised. 

I know this needs a certain amount 
of modernisation as far as vehicles 
are concerned. But it is not some- 
thing beyond our reach and it is 
something which does not require a 
lot of investment. 

At present we have only one 
national waterway declared from 
Allahabad to Haldia. We have still 
nine waterways to be declared 
national waterways so that proper 
steps could be taken to use them and 
the entire picture of the country 
might get changed. We are expect- 
ing this to be done all over the 
country and in a manner that full 
economic advantages flow from a 
system like this. 

We have rivers like the Narmada, 
the Tapti, in the Central India or 
deep down, the Cauvery and other 
rivers. These assets should be out to 
use so that we get the maximum 
benefit out of them. 

In conclusion may I submit that 
we have at present a transport system 
except air transport, coordinated and 
headed by one Ministry. This is an 
advantage which should lend to 
further augmentation and accelera- 
tion of the development of 
this particular type of transport. 
It is headed by a Minister who 
is      known for      his dynamism. 
He changed the face 'of Haryana 
which was supposed to be back- 
ward. Here is another opportunity 
for him a challenging opportunity 
for him, here is a system which is 
backward. I am sure he would be 
able to give that, push to this system 
so that it develops fact an d economic 
advantages can follow to this coun- 
try as well as to the people. Tiiank 
you. 

SHRI       VISHVAJIT PRITHVIJIT 
SINGH   (Maharashtra):      Mr.   Vice- 
Chairman,   this  is  a  most  important 
Bill.. We stand at the beginning of a 
new age, according to me, and it is 
   not just that we are passing this Bill 
which will come into force soon. But 
   we are      on the verge of a new revolu- 
tionary era. Now we are      taking      the 
first step   towards  the   inland  water 
transport which is taken for granted 
in many other parts of the world. In 
the whole  of Europe, in large parts 
of South America,    in China, in all 
these parts of the    world, transport 
through     waterways     is  taken    for 
granted and is taken as part of life 
and a major amount of goods move 
by the waterways and a large num- 
ber of people travel    on the water- 
ways.   The   waterways   have   become 
the life-blood    of those nations.    In 
India also,      Sir, this     was the case. It 
is only with the advent of the British 
with the  use of the    railways, with 
the network     of roads     which came up, 
that we finally    gave up the use of 
our waterways. We gave it up over 
a    period of time. It is not that we 
did not have any use for our water- 
ways  before  that.     Before that  also 
we were using that. A large amount 
of  transportation     was  taking  place 
on our waterways. We had channels 
we had canals and we had rivers in 
which the barges would move up and 
down the streams. I am reminded of 
a    book   which    I read    about    the 
mutiny  which  says  that      a large  num- 
ber of troops were brought in during 
the  Mutiny  by rivers 'and not by  roads. 
So, even from the point of view of car- 
riage,  from  the point  of view of saving 
in fuel, from the point of v:ew of avoid- 
ing pollution,  this is the  most  important 
thing and, therefore,  this Bill  is  a  very 
important Bill,    can imagine the day, Sir, 
which is not very  far off in the future, 
when people will be travelling by barges 
up and down our rivers with no pollution 
and without  any kind  of problems  and 
with ease. 
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Sir, tbe Minister has said that he is 
going to declare nine other waterways as 
national waterways and they will also be- 
come national waterways. My request to 
him is that this should be done as soon 
as possible. A complete grid should be 
sat up that the whole country is covered 
by this Authority. 

Sir,  while  going     through  the   Bill,  1 
found   certain     comprehensive      clauses. 
Clause 14 says that the Authority has to 
carry   out   surveys   and   investigations  for 
the   devJopment,   maintenance   and   better 
utilisation of the national  waterways  and 
the appurtenant land for shipping and na- 
vigation and prepare schemes in this be- 
half.  It also says that the Authority has 
to control activities such as throwing rub- 
bish, it has to see that the waterways re- 
main clean, it has to remove or alter any 
obstruction or impediment in the national 
waterways   and  the      appurtenant      land 
which  may  impede  the safe navigational 
or endanger safety of infrastructural faci- 
li t ies and so on. But this is      what has 
happened over the years. People have en- 
croached upon the whole area and     the 
n\ers have become full with silt and all 
kinds of  rubbish things. The rivers have 
changed their courses also. We need      to 
clean  them  up  and   we need   to  do  all 
these things.  I  can well understand that. 
The Authority has to regulate the neviga- 
tion and traffic including the rule of the 
road  on  national  waterways.  It  has  also 
to  regulate the construction or alteration 
of structures on, across or under the na- 
tional wateways. But, Sir, there is      one 
lacuna in the Bill and the lacuna is there 
in  the  provision relating to the  appoint- 
ment of the Authority. Clause 4 says that 
the term of office and other conditions of 
service of the members shall be such as 
may   be  prescribed.  They   are  not   given 
here. No mention is made as to who is 
qualified to  become the      Chairman    or 
Member of the Authority and what they 
are going to     be exactly      doing.     This 
is not given. Similarly, clause 8 says that 
the  Authority  may  appoint the  Secretary 
and  such  other  officers    and    employees 
as it considers necessary for the efficient 
discnarge  of its  functions under this Act 
and it also says that the terms and condi- 
tions of service of the     Secretary    and 

other officers and employees of the Auth- 
or i ty  shall be such as may be determined. 
by regulations. It is all left vague. Again in 
clause 9, the same thing is there. It deals 
with constituting Advisory Cora- 
P,M- mittees by the Authority. This is 
also vague.    Section 9 says: 

"(1) Subject to any rules made in 
this behalf, the Authority may from 
time to time constitute such Advisory 
Committees as may be necessary for 
the  efficient  discharge of  its  functions. 

(2) Every Advisory Committee shall 
consist of such number of persons con- 
nected with shipping and navigation 
and allied aspects as the Authority 
may deem fit." 

Sir, all this is very vague. Which is 
going to be the Advisory Committee, 
when will it be required, when will it nor 
be required, what is to be the term, how 
long it is going to work, for how many 
months are they going to work? Nothing 
is given. The objects in the Bill are 
commendable. According to me, it is a 
historic Bill. I urge upon the Minister to 
kindly make it clear. This historic Bill 
contains very vague clauses regarding the 
appointment of the officers, regarding the 
appointment of the Authority. I would 
like the Minister to spell it out quite 
clearly)—the pnrposes, the quaaficajtioife, 
the term of the Chairman, of the members 
of the secretary, of; -the advisory commit- 
tee, all these various things. We cannot 
leave it vague. This has to become a 
part of this Bill. 

With these words, Mr. Vice-Chairman, 
Sir, I whole-heartedly support this his- 
toric Bill which we are privileged to pass 
today in Parliament. 

*SHRI GANGESHWAR KUSUM 
(Orissa): Mr. Vice-Chairman, Sir, I rise e 
support the Inland Waterways Authority 
of India Bill, 1985. India is a big country. 
It has its long coastline on three sides 
except the north. That means East,'West, 
and South of our country are surrounded 
by sea. This is an advantage for us. Be- 
cause  we  are  able  to deferred  ourselves 

* Original in Oriya. 
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from   enemy   due  to  the   location  of  sea 
on three sides.  It  is,  therefore,  necessary      j 
to   u'-ifise   the   water   wealth   available   in      1 
our country. I thank the Hon'ble Minister 
for  having   brought  forward  this  Bill  be- 
fore   the   House.   Sir,   after   Independence 
Govt,  of  India have taken a number of 
steps for the developement of Roadways. 
Railways, Waterways and *Air  ways.   All 
the  important  cities  in  the  country  have 
been connected with Air ways. A remark- 
able development has been made in Road 
Communication. Rail lines have been laid 
between the important places in the coun- 
try. But it is a fact that such progress has 
not been made on waterways. Whether it 
is in the field of industry, trade or tout ism 
transport   is   very   necessary vevery}whcre. 
Jt   plays  a  vital role  in  all these sector 
Sir. thousands of tonnes of coal and other 
minerals have accumulated    at    the    pit- 
heads  due  to  the  shortage  of     wagons. 
The  pithead  stocks  have  been  increasing 
everyday.   A   serious   situation   has   been 
arisen due    to such    transport    problems. 
It is also not possible to arrange immedi- 
ate transport    to clear the pithead stocks. 
At such situation, it is very necessary to 
develop the waterways.    If it is done, it 
will  go a  long way in the solution      of 
freight      transport   problem.   Apart   from 
this the cost of transport is much less on 
waterways than on Railways. Therefore, I 
agree with the Hon'ble Minister that de- 
velopment of waterways is very necessary. 

Sir. I have gone through the statement 
of objects and reasons of the Inland Wa- 
terways Authority of India Bill. It is 
clearly mentioned in the first para of the 
Statement of objects      and reasons — I 
quote. 

"Several Committees set up by the 
Government of India have recommend- 
ed declaration of important navigable 
waterways as national waterways and ac- 
eleration of their development for promo- 
tion of inland water transport in view 
of the low cost and for securing certain 
other advantages such as energy, effici- 
ency, generation of employment among 
weaker sections of community and less 
pollution." 

The Govt,  have felt the necessity      rf 
constituting  an  Inland Waterways  Trans- 
port Authority. Therefore, I thank;      the 
Government. Govt, of India had appointed 
several Committees to examine the Cons- 
titution   of   Inland   Waterways   Authority. 
One  such  Committee   is   National  Trans- 
port   Policy   Committee.  That  Commitiee 
has  recommended  to the Govt,  of  India 
to set up an Inland Waterways Transport 
Authority,  Provisions have been made in 
this Bill as to how funds will be alloca- 
ted and how this Inland Waterways Au- 
thority will function. According to      the 
provisions   made   in   this   bill   a   National 
Waterways  and  Transport  Authority  will 
be set up. It will function independently. 
It  will  also take  ali  possible steps to de- 
velop  various  waterways.  I  thank      the 
Government for making such nice provi- 
sions  in this  Bill.  I appreciate the noble 
intention of  the Government. 

Now I would like to speak a few words 
about  Orissa. If we see the marine his- 
tory of Orissa we find that Oriyas wer; 
going  on   sea  voyage   to   Java,   Sumatra. 
Borneo islands and to other far east coun- 
tries for trade pnrposes. They were earn- 
ing good amount of money and  bringing 
home a lot of precious metals and orna- 
ments from these countries. There are cer- 
tain  interior areas in the coastal     Orissa 
where adequate transport    facilities      are 
not available. These areas have not     be»n 
connected by rail or road transports. ( 
ernment of Orissa have given a proposal 
to   the   centre  to  make   arrangements   of 

adequate transport facilities to those areas 
on  waterways. The State  Government  ot 
Orissa  has  requested  to  make    a  survey 
of those waterways. The Central Govern- 
ment should immediately approve the pro- 
posals send by the Government of Orissa 
in  this regard.   At the  same time,  I de- 
mand  that  sufficient  funds be  sanctioned 
to the Government of Orissa to    develop- 
those  waterways. Those proposals    are as 

follows   :- 

1. Dhalapur   to   Cuttack   (Mahanadi) 
2. Orissa  Coastal  Canal. 
3. Balimela reservoir 

Among those  three propos***  the sur- 
vey of the first one between Ob tlpur and 
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Mahanadi has been completed. Water v. 
transport  facilities  should  be     introduced 
on that waterways forthwith. I thank the 
Government for having declared Mahanadi 
as one of the National Waterways, 

Then I request the Government of India 
to expedite the survey work of 
Orissa Coastal Canals and Balimela water 
reservoir. All these waterways should ba 
declared as National Waterways. Wtih 
these words I conclude my speech. 

SHRl BANSI  LAL:   I  am  grateful  to 
all the hon. Members who have supported 
the Biil. The Bill has received unanimous 
support  from  all  sections  of the  House. 
Only two or three small points have been 
raised. One point is: what will happen 10 
the navigation when the bridges are very 
low and when this navigation takes place, 
what  will  happen to  the  traditional  fish- 
ermen?   Shri   Vishvajit   Prithvijit       Sin ;h 
has raised a point about what will be the 
term   of  the   Chairman,   Members      and 
Secretaries of the Authority. Sir. so far as 
declaration of any river as national water- 
way is concerned, the rights of the fisher- 
men and khevats wiH not be affected at 
all by declaration of this national water- 
way. They will continue as they used to 
be. 

Regarding bridges, we cannot do any- 
thing about the old bridges. But we will 
try to do whatever we can so that tb? 
rivers can be used for navigation. And 
some of tne hon. Members said that there 
should be Sate representatives also on 
the Authority. Sir, there will be advisory 
committees aiid the State representatives 
can be theic, and we can make use of 
them at their places. The term of (he 
Chairman, the Vice-Chairman, the Mem- 
bers and 'he Secretary and everybody 
will be del'ned in the Rules and the Rules 
will be laid on the Table of both the 
Houses of Parliament. And one question 
was raised about this Buckingham Canal. 
The scheme is proposed to be processed 
for sanction. From the results of t' 
feasibility study of interlinking of can'! 
for navigation between Madras and Kak- 
inada ports undertaken by the experts of 
the Federal Republic of Germany, a 
provision of Rs. 500 lakhs has been made 

in the Seventh Plan for improvement of 
Buckingham Canal in Tamil Nadu and An- 
dhra Pradesh and Kurnool Cana" anj El- 
urn Canal and Kakinda Canal in Andhra 
Pradesh. 

Sir, 1 am grateful to all the hon. Mem- 
bers who have supported the Bill. 

THE      VICE-CHAIRMAN (SHRI 
SANTOSH KUMAR SAHU): The ques- 
ion is: 

 
"That the Bill to provide for ihe con- 

stitution of an authority for the regul- 
ation and development of Inland Water- 
ways for purposes of shipping and navi- 
gation and for matters connected there- 
with or incidental thereto, as passed 
by the 'Lok Sabha, be taken into con- 
sideration." 
The mo/ion was adopted. 

THE VICE-CHAIRMAN (SHRI SAN- 
TOSH KUMAR SAHU): We shall new 
take up clause-by-clause considera- 
tion of the Bill. 
Clause 2 to 38 were added to the Bill. 
Clause  1,  the Enacting Formula  and  the 
Title were added to the Bill. 

SHRI  BANSI LAL:     Sir,  I beg     to 
move: 

"That  the  Bill  be  passed." 
The question was put and the motion 
was adopted. 

MESSAGE FROM THE LOK     SABHA 
The   Banking  Laws   (Amendment)   

Bill, 1985 

SECRETARY-GENERAL: Sir, I have 
to report to the House the following mes- 
sage received from the Lok Sabha signed 
by the Secretary-General of the Lok 
Sabha:— 

"In accordance with the provisions 
of rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I 
am directed to enclose the Banking 
Laws (Amendment) Bill, 1985, as    pas- 


